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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 87 OF 2025

RAJENDRA SHAH ...APPELLANT
VERSUS
STATE OF GUJARAT & ORS. ...RESPONDENTS

INDEX OF AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 -
PRINCIPAL SECRETARY, FISHERIES DEPARTMENT,
GOVERNMENT OF GUJARAT

Sr Annexure Particulars Page
no. No.

1. Affidavit in Reply on behalf of
Respondent No.2 - Principal
Secretary, Fisheries Department,
Government of Gujarat

2. A A copy of resolution dated
03.10.2018 issued by the Revenue
Department.

3, B A copy of letter dated 11.06.2025

Filed Through,

L9

Parth H. Bhatt, Advocate

office(bhattandco.in




62 '
b @8R oL
pawo:__L 11 JUL 2896

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

’

WESTERN ZONE BENCH, PUNE

OA NO. 87 OF 2025 (WZ2) { [ C WALVIYA

SURAT (GULIARATY
REG Mo 13103
IN THE MATTER OF
RAJENDRA SHAH . ...APPELLANT
VS
STATE OF GUJARAT & Ors. ...RESPONDENTS

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT NO. 2 -

PRINCIPAL SECRETARY,  FISHERIES DEPARTMENT,

GOVERNMENT OF GUJARAT

1. I, Pareshkumar Harilal Kotadiya; 51 years, Assistant Director of
Fisheries, Surat being authorized signatory and representative
of Principal Secretary, Fisheries Department having
communication address at A - Block, Bahumali Bhavan,
Second Floor, Nanpura, Surat do hereby solemnly state on oath
and submit that:-

2. ’i‘he captioned matter is filed through a letter petition dated
07.02.2025 addressing the illegél shrimp farming at Olpad and
Majura Taluka at Surat. The Hon’ble NGT (Principal Bench)
through suo moto registered the letter petition as Original
Application No. 305 of 2025 and passed an Order dated
09.07.2025, wherein the Hon’ble Principal Bench was pleased
to constitute a Joint Committee to verify the factual position and

suggest the remedial action. Since the cause of action lies within
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the Jurisdiction of this Hon’ble Bench, therefore the matter was

transferred and the present Original Application was registered.

3.1 say and submit that the functioning of the Answering

Department  reflects balanced approach towards the

anagement and development of marinc fisheries, integrating

servation measures with socio-economic advancement to

4.1t is respectfully submitted that the Answering Department
undertakes various welfare and developmental initiatives for the
upliftment of fishermen and shrimp farmers. Such initiatives
include financial assistance for the purchase of fishing
equipment, construction and renovation of shrimp ponds,
installation of fencing to protect aquaculture from predators
éuch as birds and stray animals, establishment of by-product
processing units, promoting seaweed culture, and setting up of
shrimp seed hatcheries. The Answering Department further
extends financial support for allied infrastructure development
under various notified schemes of the Government. The
answering respondent formulates and implements welfare

schemes aimed at improving socio-economic conditions of the

fishing community,

S. I'say and submit that, vide Resolution dated 03.10.2018 issued
by the Revenue Department, the allotment of land on lease for

fishing in brackish water is sanctioned by the Collector of the
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concerned district and other competent authorities. It is

ubmitted that, as per the aforesaid Resolution, the lease is
‘granted for the fishing activities in Bhamrapani (Brackish water
is a distinctive aquatic environment, existing in a transitional
y ~ state between freshwater and saltwater) to individual
eficiari'es and Self-Help Groups, Co-operative societies,

GK"’Ry ’37{1&’) i -
0 1 g

the Resolution is attached herewith as ANNEXURE - A.

6. I say and submit that, in Surat District, total 1,670.5 hectares
of land was leased to 419 shrimp farm holders in accordance
with the applicable Coastal Regulation Zone (CRZ) rules by the

Collector in accordance with the aforesaid resolution.

7. I say and submit that the leases granted for shrimp farming are
required to be registered with the Coastal Aquaculture
Authority, Chennai, which is the compefent authority to grant
registration or licence for aquaculture activities. Such
registration or licence is valid for a period of five years, upon
expiry of which the shrimp farm holders are required to apply

for renewal in accordance with the prescribed procedure,

8. I say and submit that as per the data given by Joint Committee
constituted by Hon’ble Principal Bench pertaining to operations
of shrimp ponds; the said report’s data states that total 419

shrimp farms are recognized by the Coastal Aquaculture
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;‘-,-;\#;}\72' Authority. Out of these, 112 farms are presently h.a‘ving valid
qu &"’4 rcgistration/ license and are operational, while 307 farms are
;gﬁéq ¢ cither under process of approval or pending renewal of
;\Y!:,; registration/license with the Corﬁpctcnt Authority. These farms
N

\'ﬁv ' are within the regulatory purview of Coastal Aquaculture
/‘fl‘ Authority spreads in total area of 1,670.5 hectares.

and submit that over the past few years, instances of illegal

ithp farming have increased. That illegal shrimp farming

are unauthorized encroachment on Government land.

10. The Answering Respondent vide a letter dated 11.06.2025
has informed the Collector of Surat, Prant Officer of Olpad and
Mamlatdar of Choryasi to take necessary action against the
illegal shrimp farming. The copy of the said letter dated
11.06.2025 is annexed and marked as ANNEXURE - B. In
response thereto, a drive was undertaken by the authorities to
remove shrimp ponds constructed illegally on Government land
without valid lease and without obtaining requisite registration

from the Coastal Aquaculture Authority.

11. It is further stated that, as per the report of the Joint
Committee, the District Collector has undertaken action for
removal of such illegal shrimp ponds spread over an area of
approximately 41,06,962 sq. meters, which were operating in

violation of the applicable CRZ norms.
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—\;. “e" .
'O}l\‘,“,\‘j 12. I state that in the event the Hon’ble Tribunal gives any
3y Y

A ' : : g
\:g{g:z \L direction to the answering Department to render any data,
5 Iw ”,

reasonable assistance to any regulatory agency or other agency

the administration shall extend all reasonable co-operation and

assistance to concerned regulatory and enforcement agencies.

13. I further state that the Answering Respondent shall at all
times abide by the legal orders passed by the Hon’ble Tribunal,
| and execute all and any directions as may be issued by the

Hon’ble Tribunal in the present application.

14. The Answering Department craves leave to file additional
affidavits, documents and submissions, as may be necessary,
for the proper adjudication of the present OA, and reserves its

| right to do so as and when required.
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/ VERIFICATION

I Pareshku"’r'r'fé‘? Har11a1 Kotadiya, 51 years, Assistant Dlrector of
Fisheries, Surat being authorized signatory and representative
of Principal Secretary, Fisheries Department having
communication address at A — Block, Bahumali Bhavan,
Second Floor, Nanpura, Surat solemnly states that the contents
of the Affidavit are true and correct and best of my knowledge,
nothing stated therein is false and nothing material has been

concealed therefrom.

pate- 11 JUL 2078

Place -

_—
.

-

'Avslstant Dlrogor o‘ I‘-'lohorlas
SURAY

5
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Aadhaar No. Issued: 22/09/2016
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wagHr sReta b MO )
Pareshkumar Harilal Kotadiya™ """ A5
et clldlw / DOB : 01/02/1975 B
Y3u/ Male ' ;

w14 R vt Y214l B, A1Radl vieidl %eH diFluiell sl
Aedl GUA! i 251l (letdliget YHIG52Q el SR =
Aspdigaige D suuuBlad Bl Aidl of ad) Fl6. A
Aadhaar is proof of identity, not of citizenship

or date of birth. It should be (1sed with verification (online
authentication or scanning of QR cade / offline XML). -

6578 4269 2623
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

OA NO. 87 OF 2025 (WZ)

IN THE MATTER OF
RAJENDRA SHAH ...APPELLAI\‘ITv
VS
STATE OF GUJARAT & Ors. ...RESPOI;IDENTS
AFFIDAVIT

1, Pareshkumar Harilal Kotadiya, 51 years, Assistant Director of
Fisheries, Surat being authorized signatory and representative of
Principal Secretary, Fisheries Department having communication
address at A — Block, Bahumali Bhavan, Second Floor, Nanpura,
Surat 1 have gone through the Reply and 1 state that the reply is
drafted under my instructions. .Contents and statements made
herein the above in para 1to __ of reply are true and correct to the
best of my knowledge and belief; and as per the datas available on
the record. :

-

Solemnly affirmed on __ 1| day of July 2026 at Sugnd X

v

| S

Solemnly affirm
who is identi i :
QAT \ongﬁ OG("(BWV Shg'ﬂﬁ%h ‘Asslstant Director of Fisheries ||
whom | personally know. SURAT
Serial No...a2HR«..of 20:5...

JIGNASHA C. MALVIYA
NOTARY
GOVT. OF INDIA

! Know the Signatory

ﬂleg.Sr,No 69249 1 and Identified by me
! y
Date 1 1 JUL 2026 s
WY COMMISSION 1S - (A VO({ATE '
_EXPIRES ON 14-02-2027 :nr.No.: G1.3)8) 202 ¢
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- . 4 3 ter
* -ching in brackish wa
]L . Regarding allotment of land on lease for Fishing in =
Govt. cf Gujarat
Revenue Department
Resolution no. IMN-3917-1289-G
Sachivalaya, Gandhinagar.
Dt.03/10/2018
Read
1. Govt. Resolution, Revenue Department,Nc.JMM-3986-2730-A, dated 1/7/87
2. Govt. Resolution, Revenue Department,No.JMM-3386-2730-A, dated 4/4/87
3. Govt. Resolution, Revenue Department,NoJMN-3993-3031-A dated 12/8/94
4. Govt. Resolution, Revenue Department,NoJMN-3993-3031-A dated 3/ 1/2007
5 Govt. Resolution, Revenue Department,NoJMN-3993-3031-A dated 22/3/2007
PREAMBLE A .
With regard to lease the coastal land for Brackish Water Aquaculture, the policy has been formed vude‘read
the abovementioned resolutions of Revenue Departments. Under the provision of these resolutions,
Brackish Water Area is a land which is eventually or frequently submerged In natural sea flow or the land
where the excess sea flow rather than the unnatural erosion of saline water could not be prevented. Such
areas are given on lease for fishing. There are provisions in the said resolutions to lease the land on priority.
Under the said provisions, with regard to gear up land allotment, decide priority, reconsider the rate of
lease, and avoid any issue about optimum utilization of the limited natural resources and issues of
overlapping, the Govt. had considered to include the primary requirement of identifying and master
mapping the land in the Policy and make the policy more effective.
Resolution
After careful consideration, for allotting the land on lease for fishing in the brackish water, the Policy is
resolved herewith as under:
1. Land mapping
The Collector of the res?eftlve district st-IalI get master mapping of the land suitable for the fishing
done ?hrough the Commissioner of Fisheries and the land shall be allotted only after the completion of
) mapping. ,
2. Procedure of allotment
under the Policy, such govt. waste land shall be allotted on lease.
3, Purpose of allotment
3. Theland allo}ted under this Policy, shall be utilized for fishing related activities like fish farm;
. $;av1r; breedfm:, est!abllshmem of hatchery and processing unit etc. arming,
. The object of the Policy is to develop fishing on the govt. waste |
8 a
State. nd located at coastal area of the
¢.  Having exploited such waste and unutilized land, op iti
. - Opportunities of emp|
@B d. foreign exchange shall be earned through fishing and it export. ployment shall pe generated.
4. Procedure of allotment
¥ > :P ' :ka:,b" f‘ee ;A‘ the time of applying for and on lease for fishing in 1
. pplication fee shall be collected fram the applican in brackish
l nonrefundable: Pelicant as under, the application fee o o the
Details shall remain
A Individual
Sell-help group
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Cooperative societjes Rs. 500/-{ per hectare)

For companies Rs. 1,000/-( per hectare) ' ’

b. Tenure of Lease
Tenure of Lease shall be of 20
period for 10 years at the sec
which the land is allotted onle
¢.  Rate of rent {annually) \
L In case of individyal the rate of rent shall b

Yearsand 4 to 6 years respectively. In case o
shall be recovereg excess 15%
2. In case of seif-help group,

years at the first stage. Then, the Collector shall extend the lease

ond stage after ascertaining that all the terms and conditions on
ase, are fulfilled,

e Rs. 1,000 and 5,000 per hectare for the first 3
findividual, rate of rent of the land given on lease
for every 3 years after 6 years (from 7" year).

the rate of rent shall be Rs. 1,000 and 5,000 (per hectz}re) for the
first 3yearsand a to § Years respectively. In case of self-help group, rate of rent of the land
given on lease shall be recovered excess 15% for every 3 years after 6 years (from 7" year).

In case of cooperative society, the upset price for auction shall be Rs. 5,000/- per hectare and
in case of company upset price for auction shall be Rs. 10,000/- per hectare.

In cases of cooperative society and companies, the price, decided after bidding by the
réspective agency shall be recovered as lease of the first 3 years and excess 20% for 4(four) to
6(six) years. In cases of Cooperative society and companies, rate of rent of the land given on
lease shall be recovered excess 15% for every 3 years after 6 years, from 7 year,

5. After every 3 years, the Collector shall increase rate of lease. The Collector shall ascertain the

conditions on recovery of rent, other admissible taxes and allotment of lease are not violated
before increasing rate of lease, :

(5). Percentage of land allotment

In master mapping held in the respective area, out of
‘applicant, 10% land to self-help group, 20%
corporations of the State Gov. public/private

the total area 35% land to the individual
land to the cooperative society and 35% land to the
companies shall be allotted.

8. The companies which want ta do farming with the inte

grated processing plant shall be given
priority for 15% land out of the 35% land, earmarked for companies.

b. With regard to maintain percentage of the land allotment at district level, the cycle of the land
allotment shall be of 24 months, the Collector at district level shall maintain the ratio

accordingly. There should be an approach in allotment even at district and taluka level to
maintain the abovementioned percentage.

€. The land allotment earmarked for cooperative societies and cor;
companies of the State Govt. shall be done through public auction,
6. Proportion of land allotment
3. Incase of individual beneficiary, maximum 5 hectare land sk,

porations, public/private

all be allotted.
In case of self-help group, maximum 10 hectare land shall be allotted,

:. In case of cooperative society, maximum 50 hectare land shall be allotted.
d. In cases of corporations/public/private companies of the State Govt. m
up to 100 hectare shall be allotted.
7. Required qualification for allotment on lease
3. The training of “Fishing in brackish water” given in government recognized institutes run
at training center of Fisheries Department / by Fisheries Department.
' Or
b.  The training of “Fishing in brackish water” imparted by MPEDA/ institutes recognized by

- MPEDA, -
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Or .
¢ Graduates/ post graduates of fisheries science from Gujaral Agriculture University.

Or
8. Norms of lang allotment

3. Individual allotment

Priority norms of qualification shall be as under:
1. Professional fishermen

Persons belonging to scheduled tribes

Persons belonging to scheduled castes

Persons belonging Socially and Economically backward class

Persons belonging to non-backward class

The individual applicants of scheduled tribes in the respective tribal area ?r fhe
bidders out of the above mentioned priority (1) to (5) shall be given the first p n.an.! y.
The persons of the respective village, taluka and district shal! be selected on priority
from the bidders for the above mentioned priority (1) to (S).

Self-help group registered under DRDA/GLPC-

In case of self-help group registered under District Rural Development Authority (DRDA)/
Gujarat Livelihood Promotion Co. Ltd. {GLPC), the self ~help groups, only if they are
registered only for activities of fisheries at priority norms of qualification mentioned
sagainst above (a), shall be admissible to get land.

In the tribal area, the self-help group of scheduled tribes, doing activities of fisheries shall
be given the first priority.

¢. Cooperative societies

n s W N

In case of cooperative society, the cooperative society anly if it is registered only for
activities of fisheries at priority norms of qualification mentioned against above (a), shall
be admissible to get land.
Guijarat Fisheries Central Cooperative institute Ltd, is an apex institute at state level
registered under Gujarat Co. Op. Saciety, This institute shall also participate as the
cooperative society. But could not get more than 50 hectare of land in any district as per
this policy.
In the tribal area, the cooperative society only of scheduled tribes shall be given the first
priority. : ’

d. - Corporations, public/private companies of the State Govt,
The public/private companies with provision of motive in Memorandum of Association
and Articles of Association established for purpose of Fisheries, and registered under the
Company Act shall be admissible to get land. The company, having annual average
turnover of the last three years as under shall be admissible to get land.

Details of land Turnover of the company
Up to 6 to 50 hectare Rs. 2/- crore
Up to 51 to 100 hectare Rs. 4/- crore 1

e. In the divided family, only one person shall be allotted the land under this scheme and
this person himself shall deal with this profession. The person holding the land given for
purpose of fisheries shall not be treated eligible for this purpose again, The person shall
get benefit for one time s a member of only one category out of all threa categories

) namely individual, self-help group or cooperative society.
9. Procedure of allotment )
With regard to allot the land on lease for fisheries in the brackish water, the empowered
committee shall be formed as under:

v _ |
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a. District Empowereg Committee at district level shall consists of :

Collector

Assistant Director of Fisheri
Social Welfare Officer of th
Regional Officer/Mamalat
State Empowereq Commj

1 Secretary/ Principal
2.

es/ superintendent of Fisheries

e respective District

dar of the respective District

ttee at government level shall consists of:

Secretary/ Additional Chief Secretary, Revenue Department,

Secretary/ Principal Secretary/ Additional Chief Secretary, Social Justice and
Empowerment Department.

3. Secretary/ Principal s
4. Director of Fisheries,
5. Deputy Secrety

10. Authority of Land Allot
a.

& oW N

ecretary/ Additional Chief Secretary, Fisherios Department,

v/ Joint Secretary(land),
ment ;

With regard 1o allot the langd help group/individual, the Collector shall get
decision of the district level Empowered Committee with regard to allot the land and then
issue an order to allot the Jand.

In case of CoOperative society, the Collector shalj proceed public auction of the land and
get final decision of the district Jevel Empowered Committee and then issue an order to
allot the lang.

Revenue Department, (member secretary)

in case of self-

Powered Committee and then issue the final order after Betting sanction
of the competent autharity. .

For auction of lease, the upset price shall be considered Rs. 5,000/-
society and Rs. 10,000n case of corporations ang public/pri

. The auction shajl be held through e-tendering system,
11. Conditions

in case of cooperative
ivatc companies in this policy.

company, but other person, socj
the land allotted to him,
3. If the leaseholder needs financial aid for the
mortgage the land to the nationalized banks or
the purpose of loan after avaliing pre sanction from competent authority of the Gowt,
4. The Govt. shall have a final autharity to Suggest correction in the congi
5. If the land with lease allotted to the applicant is r
shall have authority to revoke the lease. :
6. Ifthe leasehalder, falling in case of individual, passes awa
lease for the remaining period, shall be continue un.
completion of the term of the lease, it shall be decided to issue Fhe lease on name ol.hleir.
In case the person is 2 member of sell-help group or cooperative sc?ciely. for remaining
' term of lease of self help proup/society, their legal heir shail be nomn?nted as r'ncmber,
7. It is required to get permission from Coasfal Agua Culture Authority, Ifar hsh/pra‘wn
breeding so, it is required to file an applicatuop to the Competeny Authority for getting
permission wilhln six months of taking possession after the land allotment,

% herles
Resistant D AT

purpose of aqua culture, the hoider can
other Govt, recognized finance agency for

tions of the lease.
equired for public interest, the Gowt.

y during the term of lease, the
his/her legal heir and after
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N Gujarat pray *¢ed production s negligible ang processing capacity is limited. With

regard. 10 prawn seed production and promotion of value addition through processing,

alter getting ro:ommeﬂdaﬁon of the Commissioner of Fisheries and with sanction of the

Empowereqd Committae of the district, the District Collector shall allot maximum 2

hectare of lang for hatchery/ processin.u plant. The rent of this land shall be recovered as
rate mentioned in the Policy, in case of society/company.

With regarg o un

the Deputy Secrelary,{land) of Revenue

allotment of the government waste land and
speedy disposg) of applications,

The Governmen( sh
In case of infringem
and the lang shall
structure.

all own the lang given on lease,

i n
ent of any conditions the aliotted lease of the land shall be wn‘thdr?:h
be vested with the Government without any compensation w
The State Empowered Com
application shall e invited
These_ issues with concurr

ence of Finance Department dated 15/02/2018 on Revenue
Department file of even number,
By order and in the name of go

mittee has not finalized the pending proposals. In sucf: cases,
again and censider them under the new proposed policy.

vernor of Gujarat.

{A.B.Patel)

Deputy Secretary
Revenue Department, Govt. of Gujarat

\Assistant Dl%cét& oif Fisherjes
SURAT
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Letter No. /\DSTIOO21/OG/2325 Approved Date ; 11-06-2025

Office of the Deputy Director of Fisheries-
:*-“li:"ﬂ' A Block, Second Floor, Bahumali Bldg., - Logo
mblem
Nanpura, Surat-395001

E-mail ; adlr-fish—surat@gujarat.gov.in ] Ph./Fax No. 0261-2462846
To,
Collector,
Surat.
Subject: Complaint regarding illegal Shrimp Farming pond in Surat District.
Basis: Application of Coastal Aquaculture Authority — Chennai.
Sir,

With respect to the above subject, it is hereby informed that, as per the letter,
the Coastal Aquaculture Authority - Chennai has received an application from Mr.
Nisarg S. Shah, Advocate Ahmedabad, through the Coastal Aquaculture Authority,
Chennai, and CAA Chennai has asked for action to be taken. lllegal shrimp ponds
are being operated illegally in the area from Mithi Khadi to Mindhola Khadi in Surat
district from Millennium-4 to Khajod Diamond Brewers Bhageni and the environment
is being damaged,

According to the appliacation, it is stated that no master mapping has been
done on the indicated area nor has any land been allotted for shrimp farming. Thus,
all the shrimp farmers are not registered under the Coastal Aquaculture Authoerity Act
and shrimp farming is being done illegally. Al the land on this site is not allocated by
the government for shrimp farming. You are requested to take appropriate action
against the unauthorized pond holders on this land. Please provide this office with
information on any previous action taken regarding any shrimp pond. So that this
information can be provided immediately to the Fisheries Commissioner,
Gandhinagar and the Coastal Aquaculture Authority, Chennai. Ai copy of the
application based on this is enclosed. You are requested to kindly look into the
matter.

Encl. As above,
Yours Faithfully

Deputy Director of Fisheries

Surat
Copyto:

1. Fisheries Commissioner, Gandhinagar
2. Coastal Aquaculture Authority, Chennaij
3. Prant Officer, Olpad

4. Mamlatdar, Choryasi :
- ‘Asslistant D fFisheries

SURAY
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